
Misc. Bail Case No. 100 of 2021.
14.09.2021.  

Seen Bail Petition No.482/21 filed by petitioner Habijul Islam u/s.
439 Cr.P.C in connection with Gohpur P.S. Case No.171/2021 u/s. 371 IPC r/w
sec. 81 JJB Act, r/w sec. 14 of Child labour prohibition and regulation praying
for bail of accused Md. Jalaluddin on the grounds that the deceased is a driver
of the vehicle which has been seized by police of Gohpur P.S on the date of
arresting  the accused on 06-07-2021 and since then  the accused is  in  jail
hajot.  The  accused  is  the  only  bread earning  member  of  his  family  which
consist of two minor children, old aged parents and wife.

Heard the learned counsel for the accused.

Learned  counsel  representing  the  accused  submitted  that  the
offences alleged herein this case is exclusively triable by this court and as such
the case is already committed to this court and the accused shall face the trial
before this court and this stage if  the accused is released on bail,  there is
neithter any chance of absconding nore question of hampering or tempering of
evidence and investigation of this case would arrise. Hence, the accused may
be allowed to go on bail on any condition. 

Learned  Public  Prosecutors  Smti  Jahnabi  Kalita  and  Sri  Arun
Khatiwora who are entrusted and assigned to represent the State before this
Court are absent without any steps. Hence, there is no representation from the
part of the State against the prayer of bail of accused Jalaluddin.

Received  the  case  record  as  called  from the  Court  of  learned
SDJM(M), Gohpur which is also otherwise committed to this court by today it
self.

Perused the case record and going through the same it appears
that charge sheet has already been submitted in the case and the learned
SDJM(M),Gohpur after taking congnizance u/s. 371 IPC r/w sec. 81 JJB Act, r/w
sec. 14 of Child labour prohibition and regulation against the accused fixed the
next  date  on  14.09.2021  for  committal  and  accordingly  case  record  is
committed.
                    

 Considering the above aspects of the matter and submissions of
the learned counsel for the accused, prayer of bail  of  accused Jalaluddin is
allowed. He is allowed to go on bail on furnishing bail bond of Rs.20,000/- each
with two local sureties of like amount with the following conditions:

(a) that the accused person shall not commit an offence similar to
the offence of which he is accused, 

(b) that the accused person shall not directly or indirectly make
any inducement, threat or promise to any person acquainted
with  the  facts  of  the  case  so  as  to  dissuade  him  from
disclosing such facts to the court or to any police officer or
tamper with the evidence, and

(c) shall not leave the territorial jurisdiction of this Court without
prior permission.

(d) shall attend the Court regularly until trial is completed.
 

With the above order the bail petition stands disposed of.


